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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 955/2024 

  

PRESIDENT MUNICIPAL COMMITTEE THATHRI                                         ...APPLICANT 

 

VERSUS 

 

UNION TERRITORY OF J&K & ORS.                                                      ...RESPONDENTS 

 

ADDITIONAL RESPONSE ON BEHALF OF RESPONDENT NO. 5 / MEGHA 

ENGINEERING AND INFRASTRUCTURE LIMITED SUBMITTED PURSUANT TO 

THE COMPLIANCE VERIFICATION REPORT FILED BY JKPCC DATED 

22.04.2025 AND IN COMPLIANCE OF THE ORDER DATED 21.07.2025 PASSED BY 

THE HON’BLE NATIONAL GREEN TRIBUNAL 

 

RESPECTFULLY SHOWETH: -  

 

1. That the present additional response is being filed by Respondent No. 5, Megha 

Engineering and Infrastructures Limited (hereinafter referred to as “the Answering 

Respondent” or “MEIL”), in compliance with the directions issued by this Hon’ble 

Tribunal vide its Order dated 21.07.2025, wherein the Respondent Nos. 4 to 7 were 

directed to file responses/ undertaking detailing the remedial measures taken to remedy 

any environmental damage caused, if any.  

 

2. At the outset, the Answering Respondent reiterates its unwavering commitment to the 

highest standards of environmental compliance and sustainable development in the 

execution of the Ratle Hydro Electric Power Project (RHEP), a project of national 

importance aimed at generating 850 MW of clean energy in Kishtwar District, Union 

Territory of Jammu & Kashmir. The Answering Respondent has diligently adhered to 

the conditions as well as the recommendations issued by the Jammu & Kashmir 

Pollution Control Committee (JKPCC). 
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3. This response builds upon the previous filings of the Answering Respondent, including 

its objections to the Joint Committee Report filed on 18.02.2025 and the Additional 

Response dated 02.05.2025. In compliance with the Hon’ble Tribunal’s Order dated 

21.07.2025, which directed the Respondent Nos. 4 to 7 to file additional replies giving 

details on the further progress made regarding removal and proper storage of muck and 

other remedial measures undertaken, the Answering Respondent humbly submits the 

following point-wise response for the kind consideration of this Hon’ble Tribunal. 

 

A. DESIGNATED LOCATION FOR MUCK DUMPING 

 

4. It is respectfully submitted that as the Engineering, Procurement, and Construction 

(EPC) Contractor, the Answering Respondent is contractually obligated to dispose of 

the excavated material (muck) at sites designated and provided by the Employer, 

Respondent No. 4 (RHPCL). The Contract Agreement identified three specific 

locations, namely Zone – 1( on the right bank of the river Chenab, the upper side of the 

village Thathri, and downside of the Proposed Dam, in an approximate length of 1350 

Mts., Zone – 2 (on the left of river Chenab down side of the proposed Dam and lower 

level then the existing NH-1B in a length of 1400 Mts, and Zone – 3 (on right bank of 

Kullgad nalla above NH-1B in length of 450 Mts, as a designated location for muck 

dumping . The Answering Respondent has, at all times, operated within the confined of 

these contractually stipulated and designated areas for its primary dumping activities.   

 

B. ACTUAL LOCATION WHERE THE MUCK HAS BEEN DUMPED 

 

5. In accordance with the contract, the excavated muck was initially deposited at the 

designated Zone – 1 (Right Bank) and Zone – 2 (Left Bank) however  Zone -3 could 

not be utilized for muck dumping due to its extreme topography. It is pertinent to 

mention that due to challenging topography and the saturation of these sites, the 

Answering Respondent proactively ceased dumping activities at Zone – 1 in July, 2024 

and at Zone – 2 in March 2025 to prevent any environmental risks. 

 

6. Subsequently, to ensure the uninterrupted progress of this time-bound project of 

national importance, and in light of the saturation of the primary sites, the muck was 

relocated and temporarily stored at three alternative locations, namely Joshana, Kandni, 
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and Hasti. It is humbly submitted that the use of these sites is legally and 

environmentally sound for the following reasons: 

 

a. Joshana (Alternative Site 1) and Kandni (Alternative Site 2): These sites fall 

within the land already acquired for the project by the Employer (RHPCL). As 

such, being part of the project area, no separate or new approval is required for 

their use for temporary storage of muck that is intended for reuse within the 

project.  

 

b. Hasti (Alternative Site 3): The utilization of this site is pursuant to an Order 

passed by the District Commissioner, Kishtwar, dated 09.05.2025, which 

sanctioned its use for developing a landfill park under a Corporate Social 

Responsibility (CSR) initiative. The muck temporarily stacked here is to be used 

as a base/foundation for this landfill initiative, after which the developed site 

shall be handed over to the government. Hence, this constitutes a temporary 

stacking arrangement for a government-approved developmental activity. 

Furthermore, for portions of land owned by private individuals, the Answering 

Respondent has entered into formal Lease Agreements for the temporary storage 

of muck. This demonstrates a responsible, balancing project needs with 

community development and legal propriety. Copies of the District 

Commissioner, Kishtwar Order dated 09.05.2025 and the Lease Agreements are 

herein annexed as Annexure A (Colly). 

 

C. ACTIONS TAKEN TO REMOVE THE DUMPED MUCK 

 

7. The Answering Respondent has undertaken extensive and large-scale efforts to remove 

and relocate the muck from riverbank at Zone – 1. As confirmed in the compliance 

status letter dated 07.08.2025, more than 80% of the muck has been successfully 

removed and relocated to the designated alternative site at Joshana, situated 

approximately 8 kms away from the river. A copy of the Letter dated 07.08.2025 from 

MEIL to RHPCL is annexed herewith as Annexure B. 

 

8. The progress of this substantial logistical exercise, which involved transporting the 

material approximately 8 kilometres away from the river, has also been meticulously 

tracked and communicated to the Employer (RHPCL). The progressive reduction of 
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muck at the site is detailed in the compliance status letters issued to the Employer 

(RHPCL), details are reproduced as under: 

a. As of 12.12.2024, the remaining muck to be shifted was 1.26 lakh m3. 

b. By 08.02.2025, this was reduced to 59,464 m3. 

c. As of the latest update on 12.07.2025, only 28,464 m3 of muck remains to be 

shifted. 

Copies of the compliance status letters dated 12.12.2024, 08.02.2025, and 12.07.2025 

are herein annexed as Annexure C (Colly). 

 

9. It is submitted that the muck relocation activities had to be temporarily suspended due 

to the onset of the monsoon season, which poses significant safety and operational 

challenges in the hilly terrain. The Answering Respondent assures this Hon’ble Tribunal 

that the removal of the small remaining quantity will be completed at the earliest 

opportunity once the weather conditions permit.  

 

D. DETAILS OF REMOVAL, STORAGE, AND REMEDIAL MEASURES 

UNDERTAKEN 

 

10. The Answering Respondent has not only focussed on the removal and storage of muck 

but has also implemented robust remedial and protective measures to safeguard the 

environment, specifically the River Chenab, which have rendered the previous 

observations of the JKPCC Report dated 22.04.2025 otiose. In response to the 

observations made in the compliance verification report filed by J&K PCC, the 

Answering Respondent has taken the following remedial measures:  

 

a. Regarding Protective Crate Walls: It is reiterated that a 6 – meter high retaining 

wall, extending approximately 400 meters, was constructed along the entire 

length on the dumping yard at Zone – 1. This structure was engineered with a 1-

meter high concrete case and wire crates in layers, and was constructed well 

above the recorded HFL to provide adequate protection, The observation that the 

wall was below HFL is respectfully contested. 

 

b. Regarding Muck Reaching the River Flow: The Answering Respondent 

respectfully submits that the JKPCC’s observation of muck reaching the river 

flow upstream is a misinterpretation of the factual position. The Protective wire 

41568



crate walls were, and continue to be in place at this location.  The alleged damage 

to certain sections of the pre-existing structures / crate walls suffered some 

damage due to unfortunate consequence of the unforeseen and intense flash 

floods, an event beyond the reasonable control of the Answering Respondent. 

The material visible in the photographs is predominantly large, natural boulders 

and minor residual muck from the construction of an essential approach road, 

and not the result of the active direct dumping. The photographs appended to the 

PCC report depict an area which is designated for stone crushing activity zone, 

where material is stored at a considerable distance from the river. The Answering 

Respondent will take appropriate steps to re-strengthen the wire crates. 

 

c. Regarding Safeguards at Alternative Sites: Contrary to the JKPCC’s 

observations on the lack of preventive measures, the Answering Respondent 

submits that it has constructed extensive protective structures, as evidenced by 

the photographic records submitted with the compliance status letter dated 

07.08.2025, robust wire crates and toe walls have been built well in advance at 

the Joshana and Hasti sites to ensure the complete and safe containment of all 

temporarily stored material and to prevent any spillage. Moreover, it is submitted 

that the other sites are at a safe and considerable distance from the river, possible 

no risk of spillage in the River Chenab.  

 

d. Continuous Environmental Monitoring: It is most respectfully submitted that 

the ultimate measure of environmental impact is through objective scientific 

analysis. To ensure that project activities do not cause any adverse environmental 

impact, the Answering Respondent maintains a rigorous regime of 

environmental monitoring through a third party NABL-accredited laboratory. 

The latest test reports based on samples collected from June 2025 and reported 

in July 2025 confirm that there is no adverse impact on the environment 

attributable to the project’s activities. All parameters for Ambient Air Quality, 

Ambient Noise Levels, and Waste Water are well within the permissible limits 

prescribed by the regulatory authorities. This data provides empirical evidence 

of the effectiveness of the pollution control measures implemented on-site. A 

copy of the latest test reports is annexed herewith as Annexure D (Colly).  
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e. Holistic Pollution Control and Monitoring: The Answering Respondent has 

instituted a rigorous pollution control regime, including the daily deployment of 

three water tankers for dust suppression along a 5 km project road, a fact which 

is also acknowledged by CPCB. Further, stone crushers and DG sets are operated 

with adequate pollution control devices, and an air monitoring station is 

maintained at the site. 

 

f. Statutory Waste Management and Environmental Initiatives: The 

Answering Respondent strictly adheres to the Construction and Demolition 

Waste Management Rules, 2016, implementing a comprehensive Waste 

Management Plan for the segregation and proper disposal of all waste streams. 

Formal agreements are in place with authorized agencies, such as M/s Kashmir 

Health Care Systems for bio-medical waste, to ensure environmentally sound 

disposal. Furthermore, the Answering Respondent actively promotes 

environmental consciousness through initiatives like tree plantation drives on 

World Environment Day. 

 

g. Worker Welfare and Safety: It is respectfully submitted that human resources 

are integral to the project, therefore, the Answering Respondent has also 

established extensive welfare facilities for its workforce of over 1,000 

individuals. This includes providing proper meals, accommodation, and two 

fully operational, 24x7 medical centres supervised by qualified doctors, along 

with two Basic Life Support (BLS) ambulances for any emergencies. 

 

11. In light of the foregoing submissions, it is evident that the Answering Respondent has 

acted with due diligence and in good-faith, taking substantial and effective measures to 

manage muck disposed scientifically, remedy past issues, and ensure ongoing 

compliance with all environmental norms.  

 

PRAYER 

 

 In view of the submission made hereinabove, it is most respectfully prayed that this      

            Hon’ble Tribunal may be pleased to: 
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a. Take on record the present Reply detailing the compliance and remedial 

measures undertaken by the Answering Respondent; 

 

b. Be pleased to find that the grievances raised in the Original Application no 

longer subsists and discharge the Answering Respondent, Megha Engineering 

& Infrastructures Limited from the present proceedings; 

 

c. Dispose of the Original Application No. 955 of 2024 in light of the aforesaid 

submissions; 

 

d. Pass any other order(s) as this Hon’ble Tribunal may deem fit and proper in the 

facts and circumstances of the case.  

 

 

THROUGH  

  

  

ALPHA LEGAL CONSULTANTS  

C-53, BLOCK-C, JANGPURA EXTENTION  

NEW DELHI-110014  

EMAIL: INFO@ALCADVOCATES.COM 
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KICHLCO
M.Y.

LEASE AGREEII{EI$T

;:fi.*"-e 
agreement is €xecr_rted rod_e-3r on 24th daSr sf 2025 brr. g:rrd

l. lPdyl Qayoom S/O Abdul Jabbar Mir2. Shoket AIi S/o Late M;hd;*in fifiir3. tlfiasrzc+r Ahslse.d tVtir Sf O eilaEr! .labbar Mir4. Raza Mohd M_ir S/O l,atu ati"f Jabbar Mir5. Ghulam Mohd Mir S/O Afi; Jabbar *rir6. Waseenn AJrrn_ad lt{ir S/O lt"a Ahrnad Mir7. hfiohd Sharif nair sio ebdiif'nastuid nnir8. Gulshan llhrnad nri, s/o *iiul Rashid lfiir
?:.Ithd rqbar s/o Abd"i Mqjid
]!. flooq Ahmad nair s/oiilur Majid trflir11. Rtyaz Ahmad Mi, srb Ail;; Mqiid rvrirAII residents of tlralipaih xi"rrt**r Tehsil & Districtfhereinafter called 

"* r*i ffi;l

:5,

sha-ll be paid by

(UT of J&K)

site oflice at

LO Marlas to
Lessee to the

I,
WHEREAS the Lessor is the ov'irer anci i.n possession of
under Khasra !Io.3? measuring ZS Kanals 10 Marlas

being lanri

at HastiTrigam Tehsil & District Kishtwar, J&K {U.T), (Hereinafter referred to as "thesaid land") more particurarry described uncrer schedure herei;nder
ArrD *HEREAS the Lessee is in neeci 

'f vacant ianri for its Project work, Rawmaterial Dumperl of Rattie FI.E project Drabshalla referred to assaid "Project").

Whereas the 1st party are the owners l;f above refenred and have leasetlout the same to 2nd party for a period 24th af January2A25 in the instance which can be party need forextension f<rr further perioci, on the foiiowing terms anci concii

The lessee had to pay an amount of Rs. 1O,OOOI- (Rupees Thousand Only)Per Kanal per year which has been rnutually agreed hy anel Lessee.Lessee shall pay a tctal amcr;nt of IRs. 2'35,OOO {Rupees L.*kJr thir.tSr Fi'..eThousand on$ per year for the total measuring ABiandthe Lessor towards Lease Rent. The rent
Lessors on yearly basis and after rent will beenhanceci Ten?6 after every year.

compietion of one year
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AI{D WI{EREAS the Lessors have clearly understood nature of the said

for the said ProjectProject and the utilization of the said land by the

and the Lessors have agreed n.ot to cause any hindrance whatsoever nature

in utilization of the said land for smooth functionin.g of

IiTOW TT-IIS DEED WITIIESSETH AS -ffEEEiiSDER:
Project.

1. That the rent of the land has been fixed @ Rs- {Rripees Two
Lakh thirty Five Tl:ousand only) per year for the land measuring 23
Kasa! 1O ltlarlas '+sfrich has been paiC by 2nC l-n l narfrr

Lv j. 
L,arr !j t

2. Tlnat the 2nd party will use the said land for dum yard, for the Muck
of Rattle H.E Project Drabshalla. and recovery at stage

3. The 1st party has no not cause any interference in regard.

That the 1 pady will not claim on the dumped at the time of
vacation of the said iancl or at the termination oi
of lease agreernent.

agreementlexpiry

the land wiii remain with the second party {wo years if the
to extend the sarne.

-6 That the 2'd party have a right to terminate Lhe during the lease
period then the 2'd party given one month prior to the lirst parLy

@ That. the transportation of muck from Dumping /Dani errea to the
said piece of latrd has been allotted to M/s Sagina
Ahmad Saroori.

Prop Shariq

In witnesses whereof, both the parties put their
agreement on the day and date meotioned above in
witnesses.
Wltpessed by

(Ist Partyl

1. Abdul Qa],ccin S/O Abdul Jabbar l4ir
2. Shoket Ali S/O Late Mohd Amin Mir
3" Manzoor Ahrnad Mir S/O Abdul Jabbar Mir
4. Ftazr- Mohd Mir S/O Late AbCul Jabbar l\{ir
5. Ghuiam fuiohd iviir 51O Abciui Ja-brbar ivlir

ofl

<.
i_L

O

6. Waseem Ahmad Mir S/O Irshad Ahmarl Mir L,r vyg
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7. Mohd Sharif Mir Sl0 Abdul Rashid Mir
8" Gulshan Ahmad Mir S/ O Abdul Rashid
9" Ir.4chd Iqbal S/C Abdul I\4Eid \*d-
10. Ahmad Mir S/O Abdui Majid Mir

Mir S/O Abdul Majid Mir ,tr JVt
All of Malipath Kish twar Tehsil & District (UT

/ ,/ t, il/*//
@N,d$

11

Mls.Megha
Hydroelectric
{Lessee!
Drawn and drafted bY
Rajesh Singh Parihar
Advocate

D\S

site office at Ratle

o

o

Engineering and Infrastructure Lirnited
Power Project, 1305 Drabshatla
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ff-*c
{RENT AGREEMEI{T

This Rent Agreement is made and entered into on this 25tt day
Thathri by and between

Ayaz Ahmed Slo Mohd Ramzan R/o Malipeth Kishtwar and District
Kishtwar (hereinafter referred to as the "Landlord",

AND

BllS MEIL (frIegha Engineering Infrastrueture Limtied| Projeet Site RI{Ep
Drabshalla Tehsil Drabshalla District Kishtwar (Project Code 1305, Through its
Authorized signatory Mr. Harpal Singh CEO MEIL. (HereinaJter referred to as the
"Tenant")

WHEREAS the Landlorcl is the absoLute and larryful owner and in possession cf land
bearing khasra number 37 & 38 measuring 16 kanals O7 Marlas located at Hasti
Trigam Tehsil & District Kishtwar (hereinafter referred to as the "Demised
Premises").

AND WHEREAS the Tenant desires to take the said Land on rent for the purpo*e of
dumping muck stock temporarily and later transferring the same to the compa-ny
premises for crushing or related industrial use, and the landlord wiii not ciaim on the
dumped material at the time of vacation of the said land or at the termination of this
rent agreement.

ilOW THIS AGRTEMENT WITNESSETH AS UNDER:-

1. The Landiord hereby lets out and the Tenant hereby takes on rent the said land
bearing khasra number 37 & 38 measuring 16 kanals O? Marlas located at
Hasti Trigam Tehsil & District Kishtwar for the purpose of muck dr.imping
and other ancillary uses related thereto.

2. The term of this tenancy shali Lre two (2) years, commencing from the 25ttr day
of June 2A25 and ending on the 24*' day of June 2027, unless terminated
earlier in accordance with this Agreement.

3. The Tenant shall pay rent to the Landlord an amount of Rs. 2a,oaal- (Rupees
Twenty Thousand only) per Kannal , Per year amounting to a total of Rs.
3,27,AOA { Three Lakh Twenty Seven Thousand Only} per year.

4' That the tenant agr:ees to pay Rent the landlord an annual rent of Rs. 3,2?,OOO
{ Three Lakh Tbenty Seven Thousand Only} Per year , only for the land
measuri-g 16 Kannal A7 Marlas, at Hasti Trigano Tehsil ffe District
Kishtwar.

S. That the expiry of the initial term of two years of this rent deed , if the tenant
desires to continue in possession of the prernises, the tenancy may be extended
fcr a fi-lrther period of three yeers , subject tc mutual agreement betr.veen the

t

n+

7.
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parties . In such case, the monthly rent shall be
over and above the rent last payable during the initial

6, The tenant sha1l have the right to temporarilv dump m
upon completion of the dumping activity , the tenant
remove and take back the muck wlthout interierence or from the

7. The landlord shall have no right , title or interest over the muck so dumped ,

nor shal1 the iandlord demand or claim any employment, labor, or work from
the tenant or any of his representatives on the basis of this agreement.

8. The Tenant shal1 use the said land solely for the purpose of muck stock
clumping, storage, and eventual removal for crushing at the company's
designated premises"

9. No permanent construction shall be undertaken without the prior written
consent of the tandlord.

10. The Landlord hereby agrees and covenants that he or any of his family
members, relatives or agents shali not ciaim or cieman<l ary empioyment, iaLror,
contract, supply work or any other form of engagement or benefit from the
Tenant, its officers, employees or contractors at any point during or after the
term of this Agreement.

11. This Agreernent shal1 not confer any ownership or tenancy rights beyond
the agreeri term. The Tenant shaii not ciaim any ach'erse possession or title over
the Demised Premises by virtue of this Agreement.

IIt WITNESS WHEREOF content of this Rent Deed have been read over and

explained to the Landlord and the Tenant who admits the same to be correct. The

parties have set their respective handlsignature to this deed today the 25m Day of
June, 2O2t at Thathri in the ce of the foliow'ing witnesses.

r ^-lt^-lg4rtglvlq

Ahmed)

*L^SLa Tenant
M/s IVIEIL A

(,\ f i .eh ^t J,Vf.
Jl" V ohor,. Si"rA
L[u \? Drcnl-tt"c*]u '

eq(
I

F. ttste

q
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f,t
RENT AGREEMENT

This Rent Agreement is made and entered into on this 25th at

Thathri bY and between

Gulzar Hussain Mattoo s/o Bashir Ahmed' Mattoo R/o Dugga Drabshalla Tehsil

Drabshalla District Kishtwar (hereinafter referred to as the "Landlord"'

AND

h,ris ifiEIL {}Iegha Engineering Infrastructure Limtied} Projeet site RHEP

Dr*bshalla Tehsil Drabshalla Disirict Kishtwar (Project Code 13OSI Through its

Authorized signatory Mr. Harpal Singh cEo MEIL. (Hereinafter referred to as the

"Tenant")

uTHEREAS the Lanrllord is the absolute and iar.vful owner anci in possession *f land

bearing khasra number g7 &,38 measuring 46 kanals {23 Kanals each Khasra

number! located at Hasti Trigam Tehsil & District Kishtwar (hereinafLer refetted ta

as the "Demised Premises") .

AND WHEREAS. the Tenant desires to take the saicl Lancl on rent for the purpose of

dumping muck stock temporarily and later transferring the same to the company

premises for crushing or reiated industrial use, and" the landlord will not claim on the

dr*ped material at the time of vacation of the said iand or at the termination of this

rent agreement.

I{OITI THIS AGREEMENT WITNESSETH AS UNDER:-

1. The Landlord hereby lets out and the Tenant hereby takes on rent the said land

bearing khasra number 37 & 38 measuring 46 kanals (23 Kanals eaeh

Khasra numberf located at Hasti Trigam Tehsit & District Kishtwar for the

purpose of muck dumping and other ancillary uses related thereto.
2. T1;1e term of this tenancy shaJl be two (2) years, commencing from the 25th day

of June 2A25 and ending on the 24tn day of June 2027, unless terminated

earlier in accordance with this Agreement.
3. The Tenant sha1l pay Rent to the Landlord an amount of Rs. 2O,AAO{ - {Rupees

Tbenty Thousand only) per Kannal , Per year amounting to a total of Rs.

9,2O,OOO ( Nine Lakh TVenty Thousand Onlyf Per year.
4. That the tenant agrees to pay Rent the landlord an annual rent of Rs. 9r2OrO(XI

{ trline Lahh T*enty Thousand OnIy} Per year, only for the land measuring
46 Kannal, Situated at Hasti Trrgam Tehsil & District Kishtwar

5. That the expiry of the initial term of two years of this rent deed , if the tenaxt
desires to continue in possession of the premises, the tenancy may be extend.ed

a*
B-
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lor a further Period of three years , subject ta mu

parties In such case, the rnonthlY rent shall be in

{1O%} over and above the rent last payable during the ini

6. The tenant shal1 have the right to temPorarilY dumP muck

upon completion oi the riumping activiry the tenant shaii enniled ro

remove and take back the muck without interference or claim from the landiord

?. The landlord shal1 have no right , title or interest over the muck so dumped '
nor shall the landlord demand or claim any employment, iabor, or work from

the tenant or any of his representatives on the basis of this agreement'

8. The Tenant shali use the said land solely for the purpose of muck stock

dumping, storage, and eventual removal for crushing at the company's

designated Premises.
g. No permanent construction shali tle undertaken without the prior written

consent of the Landlord.
10. The Landlord hereby agrees and covenants that he or any of his famiiy

members, relatives or agents shal1 not claim or demand any employment, labor,

contract, supply work or any other forrrr of engagement or benefit from the

Tenant, its officers, employees or contractors at any point during or a-fter the

term of this Agreement.
il. This Agreement shail not confer any ownership or tenancy rights beyon<i

the agreed term. The Tenant shall not claim any adverse possession or title over

the Demised Premises by virtue of this Agreement

IN WITNESS UIHTREOF content of this Rent Deed have been read over and expiained

to the Landiord and the Tenant who ad"mits the same tc be correct. The parties llave

set their respective hand/signature to this deed today the 25rs Day of June, ?,O26 at

Thathri in the presence of the following witnesses'

IITITNESSE$: -
ts

tandlord1 v
{ MattooI

to\arra, <4, Dratas,t aJ,tq

2 vi S,

R- to &[ P Dv^]gc.".ltl

M/s

,

a---4 t
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Letter No. RHEP/MEIL/2025-26/116                                                        Dated: 07/08/2025 

To,        

The Chief Executive Officer, 

Ratle Hydro Electric Power Corporation Ltd, 

Kishtwar, UT of Jammu & Kashmir. 

 

 

Sub.: TURNKEY EXECUTION OF 850 MW RATLE HYDRO ELECTRIC PROJECT 

LOCATED AT KISHTWAR DISTRICT IN THE UNION TERRITORY OF JAMMU AND 

KASHMIR—Reg. “Submission of Compliance Status – OA No. 955 of 2024 titled President, 

Municipal Committee, Thathri Vs Union Territory of J&K”. 

 

Ref:  
1) RATLE/GM(Geo)/2025/L-172 dated 30.07.2025 

      

Dear Sir, 

This has reference to the above subject and cited letter regarding the observations made by the 

three-member committee constituted by the J&K Pollution Control Committee (PCC) in 

compliance with the Hon’ble NGT directions dated 19.02.2025. 

In this connection, we wish to submit the following compliance status for your kind 

consideration: 

 

a) Removal   and   Relocation   of    Muck from Zone-1    Downstream    –    Right    Bank:    The 

muck earlier lying in the proximity of river on right bank (Muck Disposal Zone-1) has been 

removed in a systematic manner and the retrieved muck (more than 80%) has been 

temporarily stacked/ stored within Project acquired land at village Joshana, far away from the 

river (approx. 8kms from river). The relocation of muck has been carried out in a phased and 

environmentally responsible manner, with regular monitoring. 

 As already submitted vide our compliance report dated 12-07-2025, very small portion of 

muck (approx. 15%) which is safely stacked beyond the Crate walls will be recycled for 

further use in the Project construction works, in line with the principles of environmental 

safety and sustainability.  

 

In this regard, M/s MEIL has already applied to District Administration for issuance of NOC for 

obtaining short term permit from Geology and Mining Department, J&K for utilization and 

processing of said muck in the Crusher Plants of Project for further use in the Project works. 

b) As already submitted in the compliance report, the relocated muck is now being temporarily 

stacked/ stored at alternative locations within the Project acquired land, far away from the river. 

The necessary preventive measures in the form of crate walls, toe walls etc. have been 

implemented and the same are also being strengthened at all relevant locations, including: 

a. Village Joshana near GVK Colony (Upstream and Downstream). 

b. Hasti Nallah Site. 

20
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These measures include installation of toe walls, crate works etc. Photographic evidence showing 

the current status of these interventions is enclosed herewith for your perusal. 

We wish to assure you that no fresh muck dumping is being carried out at Zone-1 downstream, and 

continuous efforts are underway to comply fully with the environmental safeguards as per the 

directions of Hon’ble NGT and guidelines of J&K PCC. 

We remain committed to taking all necessary steps towards environmental protection and ensuring 

complete compliance with the regulatory requirements. 

 

Thanking you, 

Yours faithfully, 

For Megha Engineering & Infrastructures Limited. 

 

 

Harpal Singh 

Joint Chief Operating Officer 

 

Cc: For Kind Information to:-  

1) Deputy Commissioner, Kishtwar. 

2) Member Secretary, J&K Pollution Control Committee, Jammu. 

3) General Manager-I/II/IV, RHPCL, Kishtwar. 

 

Encl:  

1)  Photographs showing current status of muck removal and preventive measures and copy of     

     Letters dated 12-07-2025 and 16-07-2025. 
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Photographs Showing Toe Protection work for stacked muck near Joshana Village          

(Project Acquired Area) 
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Photographs Showing Toe Protection work for stacked muck near Hasti. 
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Photographs Showing Removal of Muck from Zone-1 (Right Bank Downstream) 
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No. RHEP/MEIL/2025-26/091 Date: 12/07/2025 

 
To, 

Chief Executive Officer 

RHPCL, Kishtwar, 

UT of Jammu and Kashmir. 

 

Sub.: Turnkey Execution of 850 MW Ratle Hydro Electric Project located at Kishtwar District in the Union 

Territory of Jammu & Kashmir, India; Regarding disposal of muck. 

Ref: 1. LOA No. RATLE/CEO/2022/145 dated 18.01.2022. 

2. Our Letter No. RHEP/MEIL/D/24/12/368 dated 12.12.2024 

3.  Our Letter No. RHEP/MEIL/D/24/12/419 dated 08.02.2025 

 Dear Sir, 

In continuation to our previous letters we are herewith submitting the updated details of muck 

generated, utilized & dumped at designated dumping sites. 

 

1) Quantum of muck dumped at the designated dumping sites: 

i) Zone 1= 1.86 Lakh m3. 

ii) Zone 2 (including Access roads & Slope protection works) = 1.50 Lakh m3. 

ii) Zone 3= 0.00 Lakh m3. 

 

Total Muck Dumped = 3.36 Lakh m3. 

Total Muck Relocated from Zone 1 Right Bank = 1.57 Lakh m3. 

 

Note: 

Muck dumped in Zone-1 1,86,000 m3. (By the end of July 2024) 

Zone-1 muck Relocated 1,57,536 m3. (By the end of June 2025) 

Balance to be Relocated 28,464 m3. 

 

Further relocation had been temporarily suspended due to the onset of the rainy season. However, the 

balance muck, which was adequately protected with wire crates during this period, is now being removed 

and will be relocated/reused in ongoing project activities.  

 

Yours faithfully 

For Megha Engineering & Infrastructures Ltd 

 

Harpal Singh 

Joint Chief Operating Officer 

331597

mailto:info@meil.in
http://www.meil.in/


341598



351599



361600



371601



381602



391603



40ANNEXURE D (COLLY)1604



411605



421606



431607



441608



451609



461610



471611



481612



491613



501614



511615



521616



531617



541618



551619



561620



571621



581622



591623



601624



611625



621626



631627



641628



651629



661630



671631



681632



691633



701634



711635



721636



731637



741638



751639



761640



771641



781642



791643



801644



811645



821646



831647



841648



851649



861650



871651



881652



891653



901654



911655



921656



931657



941658



951659



961660


	34f3e8731093aa6f58e59d5c227d1e14593a5bf158dcb60eeb5ed804e8da48f9.pdf
	c24a4fd3e29471d785cbd7ae92229f91b3392fd567843de4dd1199cf9e4f8958.pdf
	12714e5eaeef75319ef5e16b53cb73b1145f414fd5cacced2a37012677102119.pdf
	e225871b12e4b2ce3f36b0c751f230bf59d58d144b414753313090c8b6af8bb6.pdf


	SKM_C22725081818580
	34f3e8731093aa6f58e59d5c227d1e14593a5bf158dcb60eeb5ed804e8da48f9.pdf

